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L CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI :
Onginal Application No. 135 of 2009
Date of Decision : 21.07.2009
‘Shri Raﬁque Uddin Barbhuiya
e foveriniiin e et seteessenaes Applicant/s
' Mr. A Ahmed Mr. N. Ahmed
A et e ceeeeeen Advocate for the
. Applicant/s
- Versus -
U.O.L & Ors _ |
C e e e e eaeas e et aeaa e Respondent/s
Mr. M. U. Ahmed, AddL. C.G.S.C -
G PP PP N PRI Advocate for the
' Respondents

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN
MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed %
.to see the Judgment ? ' _ ,

2. Whether to be referred to the Reporter or not ? Yes/No
: Vv
3. Whether their Lordships wish to see the fair copy Yes/No
of the Judgment ? )

Member fVice-Chairman



‘CENTRAL ADIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI :

O.A. NO. 135 Of 2009
Date of Decision : 21.07.2009

MR. M. R. MOHANTY, VICE-CHAIRMAN
MR. M.K. CHATURVEDI, ADMINISTRATIVE MEMBER

Shri Rafique Uddin Barbhuiya

Son of Late Burhan Ali Barbhulya

Store Keeper (Technical)

Office of the Director (Drilling)

Drilling Division, Geological Survey of Ind1a
North Eastern Region

Shillong, PIN- 793003.

Applicant
By Advocate : Mr. A. Ahmed, Mr. N. Ahmed.
-Versus-

1. The Union of India )
Represented by the Secretary to the
Government of India
Ministry of Mines

+ - Shastri Bhawan, New Delhi
PIN- 110001.

2.  The Director General
‘Geological Survey of India
27 J.L. Nehru Road, Kolkata
PIN- 700016.

3.  The Deputy Director General
Geological Survey of Indla
North Eastern Region
Shillong, PIN- 793003.

- 4. The Director (Drilling)
Drilling Division
Geological Survey of India
North Eastern Region -
Nongrim Hills, Shillong
PIN--793003.
‘ Respondents

BY Advocate : Mr. M. U. Ahmed, Addlz CGSC.
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0.A. No. 135 of 2009
Oral Order
Dated 21.07.2009

MR. M.K. CHATURVEDI, ADMINISTRATIVE MEMBER :

This Original Application is filed under Section 19 of the
Administrative Tribunals Act 1985. The grievance as projected in

‘ the petition pertains to the transfer of the Applicant.

2. We have heard Mr. A. Ahmed, learned counsel appearing for
the Applicant and Mr. M.U. Ahmed, learned Addl. Standing
Counsel appearing for the Respondents in the light of materials
placed before us. The applicant was selected as Store Keeper in the
Geological Survey of India (hereinafter referred to GSI) under the
Ministry of Mines, Govefnment of India through Staff Selection
Commission. He joined on 30.06.1997 af General Store, GSI at
N.E.Regibn, Shillong. In the month of August 1998 he was
transferred to Drilling Division, GSL NER, Shillong. Thereafter, he

was promoted to the post of Assistant Store Keeper on 12.01.2005.

3. On 04.02.2008 he was promoted to the post of Store Keeper

in the Drilling Division, GSI, Shillong.

4. By an order dated 23.06.2009 he was asked to go on transfer
from Shillong ( in the State .of Meghalaya) to Itanagar (Arunachal
Pradesh) and by issuance of a corrigendum dated 29.06.2009 he

was asked to go on transfer to Dimapur ( in the State of Nagaland)

&

instead of Itanagar.



9. On 01.07.2009 the applicant submitted a representation
which is stated to be still pending (with the Respondent No.3)

undisposed.

6. It is submitted before us that the son of the applicant is a
student of BBA course at Shillong College and his daughter is
undergoing second level treatment for Pulmonary Koch’s at
NEIGRIM /Shillong. She is in class XII in Kendriya Vidyalaya,Happy
Valley, Shillong. On these grounds it was prayed that the present
transfer will adversely affect his family. It was also submitted that
his daughter needs treatment at Shillong under medical advice. It
is brought to our notice that several officials (as named under
Annexure-2 dated 23.06.2009) have been allowed to éontinuel at
Shillong for long. It is submitted that despite genuine needs, the
applicant was discriininated and, as such, applicant ought to have

been allowed to continue at Shillong and justice be done.

7.  Transfer is inevitable in Government service and “who will be
posted where” dwells within the realm’ of the sole discretion of the
authorities in control of the matter. However, it is incumbent on
the concerned authorities to consider the genuine difficulties of the
employee. Ex facie it appears that the representation made by the
applicant has not yet been considered by the Respondents

(especially by the Respondent No.3) in the right perspective.

8.  We, therefore, in the interest of justice, without entering into

the merits of the matter, direct the respondents (especially to

\
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Respondent No.3) to give due consideration to the grievances of the
applicant and pass a reasoned order. The Respondents are also
directed to give adequate opportunity to the applicant 6f being
heard and, until then, fhe order of transfer of the Applicant shall

remain stayed.

9.  With the above observations and directions the application is

disposéd of.

10. Send copies of this order to the Applicant and all the
Résponde'nts (along with copies of this O.A) and free copies be also

supplied to Advoca;

both parties.

A

3\
(M.K | ( M.R.MOHANTY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH : trrrrrrsr GUWAHATI.
(An Applicatidn Under Section 19 of the Administrative
| Tribunals Act 1985)
ORIGINAL‘APPLICATION NO. .73 5“ OF 2009.
Shfi Rafique Uddin Barbhuiya
muwmﬁmaaﬁawm ..Applicant
CenttalggﬁllstraﬁwTﬂbunal _ - Versus -

2 0 JUL 200 \ The Union of India & Others
..Respondents

uwahat' Bench

~ SYNOPSIS

The Applicant was selected as Store Clerk in the Geological Survey of India (GSI)

» under the Ministry of Mines, Government of India through Staff Selection Commission
and he joined on 30.06.1997 at General Stores, GSI, North Eastern Region (NER),
'_S_hill_oig. In the menth of August 1998 he was transferred to Drilling Division, GSI, NER,
Shillong. Thereafter he was promoted to the post of Assistant Store Keeper on 12.01.200.‘3.
On 04.02.2008 he was promoted to the post of Store Keeper in the Drilling Division, GSI,
Shillong. He is staying at Shillong with his wife and two children. His son Rahul Alom
Barbhuiya is doing his BBA course at Shillong College and his daughter Ms. Shahnaj
Begum is studying at class XII in Kendriya Vidyalaya Happy Valley, Shillong, She is a -
patient of PULMONARY KOCH’S and is under second level treatment in the North
Eastern Indira Gandhi Regional Institute of Health & Medical Science at Shillong. The
attending doctor has informed the Apphcant that she needs prolong treatment. On
23.06.2009 the office of the Respondent No.3 transferred the Applicant from Drilling
Division, §h1110ng to MN D1v1s1on, Itanagar. The effective date of the said transfer order is
31.07.2009. In the said transfer order out of total 6 (Six) Technical Stream official 4
(Four) has been transferred in the same statlon i.e. Shillong. Only the Applicant and
another Techmcal Stream official has been posted out of Shillong. The office of the
Respondent No.3 vide its corrigendum dated 29.06.2009 change the place of posting from
MN Division, Itanagar, Arunachal Pradesh to MN Division, Dimapur, Nagaland. The
Applicant on 01.07.2009 submitted a representation before -vth‘e Respondent No.3 pfaying

O‘;g_*

Qalique Uddim Borbhuiys
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for canbellation of “his tfansfer on the grouﬁd ‘that his danghte‘r 2nd levél';treatinent for
;‘ ' PULMONARY KOCH Si is gomg on at North Eastem Indira Gandhi Reglonal Insutute of
: Health & Medlcal Smence at - Shillong w.e. £ 25 06 2009. However, tlll date the

Respondents have not cons1dered the same. . ' 7 IR

Hence this Orlgmal Application for seeking justice in this mattér‘

| é’:’"ﬁ'& Wﬁﬁﬁﬁ? 3@@?{@*{

Centra Admmistmﬁw Tribunal
20 WL 2009 e
ﬁwgga*%mﬁ'a

éuwahatv Bench
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IN‘THE QENTRAL ADMINISTRATIVE TRIBUNAL,
-GUWAHATI BENCH :::tieicy GUWAHATI |
(An Appllcatlon Under -Section 19 of the Admlnlstratlve
Tribunals Act 1985) .
YN Y ORiGINAL APPLICATION NO. -jf:B 57‘ OF 2009.
T YT ST o Sl
Centrai Administrative Tribunal ,
| Shri Rafique Uddin Ahmed | -
~Versus-
%&‘mﬂ"‘r QRS o ,
uwahati Bench The Union of India & Others :
’ ..Respondents
LIST OF DATES
30.06.1997 Applicant has joined as Storefaclerk in
Para 4.2 the Geological Survey of India, North Eastern
" Region, Shillong. o
August'1998 Applicant was transferred to Drilling Division,
Para 4.2 Gedlogical Survey of 1India, North Eastern
Region, Shillong o S
12.01.2005 ',Appllcant was promoted to the post of - A531stant
Para 4.3 Store Keeper .
04;02i2008 :Applicant was promoted to the post of Store
Para 4.3 '~ Keeper (Technical), Drilling Divieion,
L Geological Survey of .India, North' ‘Eastern
Region, Shillong. -
t . -~ . . . . ":
23.06;2009~~-;The office of the ‘Respondént No.3 issued
Para 4.5 transfer order- of Group ‘B’ non Gazetted and.
. Annexure-2  Group‘C’ Ministerial Sstaff of Geological
survey . of India, North Eastern Region,
Shillong: '
W
29.06.2009  The office of the Respondent No.3 “issued
Para 4.6 a corrigendum - of the said transfer. order in

Annexure-3.

01.07.2009
Para 4.7
Annexure-4

case of the Applicant place of postlng from
Itanagar to Dimapur.

detailed
No.3

subﬁitted‘ a

The = Applicant’ |
the Resporndent

representation before

- through proper channel for the cancellatlon of

hls transfer order.

Ralique Uddin Borbhuiye
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
| GUWAHATI BENCH :::::::::: GUWAHATI.
(An.Application Under Section 19 of the AdministratiVe
L Tribunals Act 1985)
ORIGINAL APPLICATION NO. .73 F OF 20089.
Shri Rafique Uddin Barbhuiya - :
- S : .Applicant .
- Versus =~ '
"The Union of India & Others .
: ' ..Respondents
INDEX
s1.No. Particulars Annexure | Page No.
1 : 'briginal Application 1 to|p
2 i Verification T
3. v'Copies v of the Medical 1 s :
| certificate. ' 1290 16
4 Copy of the “Office order No.
584/A-22015/5/84/Rectt/Vol.I B 2 ,7;'40 1
dated 23.06.2009 issued by the T
: Respondent No.3
5 Copy ©of- the Corrigendum No. _
1067/ A—22015/5/84/Rectt/Vol I| 3 19
| dated 29 06.2009.
6 Copy of the representatlon dated
©101.07.2009  submitted by the | 4 20
Appllcant before the Respondent , ’
No. 3 u
Date: 20.07. 2009 Flled By

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL;
GU-WAHA-TI BENCH ::::::i:iie: GU_WAH'ATAI .

(An Appllcatlon Under Section 19 of the Admlnlstratlve
) ‘ Trlbunals Act 1985) - . _f-f

ORIGINAL APPLICATION NO. Jfl?' ___ OF 2009.

mmmmmmmm . BETWEEN

.......

HET Gy & e
en&e'ﬁﬁﬁnnk*nwﬁwe Tribunal

Shri Rafique Uddin Barbhuiya
] ) - Son of Late Burhan Ali Barbhuiya
‘ P20 Ju 2009 i - Store Keeper (Technical),
Office of the Director (Drllllng)
???Zi{?ﬁqﬂﬁf | Drlll;ng' Dlylslon, Geologlcaln_Survey
L‘ ench of 1India, North Eastern . "Region,
Shillong, PIN-793003. o

N

mApplicant
~AND-

1. . The Union of India,
Represented by the Secretary to the
Government of India, Mlnlstry of
Mines, Shastri Bhawan, New Delhl,

- PIN- 11000&//////

'~ 2. The Director General
Geological Survey of India,
27 J.L. Nehru Road, Kolkata,

.PIN-700016;//////

3. ' The Deputy Director General
" Geological Survey of India, _
North Eastern Reglon, Shlllong,.

PIN-793003.

4, The Director (Drilling)
' Drilling Division,
Geological Survey of Indla,
North Eastern Reglon, Nongrlm Hllls,

'Shillong, PIN-?QSOO?/////

Respondents

@qu (Lo ’ Ud CQUY) | %dv))l\ul@@
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1) DETAILS OF THE APPLICATION PARTICULARS OF THE ORDER
AGAINST WHICH THE APPLICATION IS MADE:"

This appllcatlon is made agalnst the 1mpugned transfer
Order No.584/A- 22015/5/84/Rectt/Vol I dated 23.06. 2009 w1th
the Corrlgendum No. 1067/A-22015/5/84/Rectt/Vol I dated
29.06.2009 issued by the office of the Deputy Dlrector.
General, Geological sSurvey of India, North Eastern Reglon,
Shillong whereby the Applicant -was° transferred from the
office of the Dlrector (Drllllng), Shlllong to MN DlVlSlon,
Itanagar, in the state of Arunachal Pradesh and subsequently
vide Corrlgendum dated 29.06.2009 his place ofjpostlng ‘has
been change from Itanagar MN Division, Arunachal Pradesh to

MN Division, Dimapur, in the state of Nagaland.
2) JURISDICTION OF THE TRIBUNAL

The Appllcant declares that the subject. matter of the
instant appllqatlon is within the jurlsdlctlon ﬂof the

Hon’ble Tribunal;'
3)  LIMITATION - “ .

The Appllcant further declares that the subject matter

of ‘the 1nstant appllcatlon, is within the ‘llmltatlon

- prescribed under Section 21 of, the Administrative Trlbunal

Act 1985.
4) FACTS OF THE CASE
‘Facts of the case in brief are given below

4,1] That your humble Applicant is a citizen of India and as
such he is entitled to all rights ahd-privileges guaranteed

under the Cohétitution of India.

4.2] That your Appllcant begs to state that he was- selected
for _app01ntment as Store Clerk in Geologlcal survey of_

India, under the Ministry of mlnes, Government. of;'Indla
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through Staff Selection Commission Examination held in the

year 1997. He was asked to join in the General Stores,

Geological Survey of India (GSI in short), North Eastern
Region (NER in short), Shillong and he joined on 30.06.1997.
In the month of August 1998 he weswtransferred to Drilling

‘Division, Geological Survey of India, North Eastern Region,

Shillong.

4.3] That your Applicant begs to state that on 12.01.2005 he
was promoted to the ~post Assistant Store Keeper in the GSI,
Shlllong.'_Thereafter he has been promoted to the post of
Store Keepei"(Technical) on 04.02.2008. Presentiy he is
working as a Store Keeper (Technical) in the Drilling
Division, éﬁGSI, Shillong. The post' of Store Keeper

(Teéhnical) is non Gazetted Group ‘B’ post.

4.4] That yoﬁr 1Applieant begs to state he is staying at
Shillong witbehis'wife.and two children. His son Ruhul Alom
Barbhuiye is doing his BBA course et‘Shillong College‘and
his daughter Miss Shahnaj Begum is studying'at classQXiI'in
the Kendriya Vidyalaya Happy Valley, Shillong It is to be

stated that his daughter Miss Shahnaj Begum is a patlent ‘of
' PULMONARY KOCH’S (1t is one kind of T.B.) ‘and she is under

second level treatment in the North Eastern Indira Gandhi
Regional Institute of Health & Medical Sciences, Shillong.
The attending doctor has informed the Applicant that his

daughter needs prolong treatment.

Copies of Medical certificates is annexed

herewith and marked as Annexure-l.

4.5] That your Applicant beés to state'that”the office of
the Deputy Director General, Geological Survey of India,
North Eastern Region, Shilloné_i,e. the Respondent No.3 vide
impugned trenSfer " Order ’No.584/A722015/5/84/Rectt/Vol.I

dated 23.06.2009 isSued ftransfer orders against some

officials working in different Division. In the said

transfer order the Applicant‘name appeared in serial No.5

Ralique Uddin Rerbhuiga

7
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and he has been transferred from Drilling Division, Shillong

_to thevMN Division, Itanagar. The effective date of the said

transferv order is from 31.07.2009. The .Appliqant“'received

the. aforesaid transfer erder on 29.06.2009. In the said-

transfer order from serial No.l to 6 are Technical stream
efticial‘of Geological'Survey of India, NE Region, Shillong.
out of the aforesaid 6 (Six) Technical stream officials 4
(Four) has been posted in the same station i.e. Shillong.
But the. instant Appiicant‘ and another official one Md.
Sikandat Ali, Assistant Stere Keeper- '(Technieal),
Headquarter cell shillong has been posted out to. Itanagar
and Agartala respectlvely from Shillong. '

Copy of the impugned transfer~ Order
No.584/A-22015/5/84/Rectt/Vol.I dated
23.06.2009 1ssued by the Respondent No.3
is “annexed herew1th and marked as

‘Annexure-2.

4.6] That your Applicant begs to state that the office of
the 'Respondent No.3 vide their Corrigendum *No,lOG?/A-
22015/5/84/Rectt/Vol.I  dated 29.06.2009 - modified  the

Applicant place of posting from Itanagar ‘MNe Division,

Arunachal Pradesh to MN‘Division, Dimapuf,‘in the state of
Nagaland. In the modification'order“it hasvbeen stated. by
the office of the Reépendent No.3 that due to typogfephical
mlstake in the trensfer order dated‘-23.06.é009 the
corrlgendum is issued and other information will‘ remain
same. ‘_ “

Copy of the Corrlgendum | No 1067/A~

22015/5/84/Rectt/Vol I dated 29.06.2009 is

annexed hereunto and marked as Annexure—3.

4.7] That being aggrieved by the impugned transfer_order the
Applicant submittedva representation through piOper‘channe;
before the Deputy» Director General, GSI, Shillong pfaying
forncancellation of the transfer order dated_23,06;2009[ In

Rabique Uddiv Rorbhuiya

N\’
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vthe'said.repreSentatiOn he has stated that his daughter is a

patient of PULMONARY KOCH’S and is under going treatment at
North Eastern Indira Gandhi Regional Institute of'Heaith &
Medical'Science at Shillong. Now, she is taking Zhd'level

treatment w.e. f. 25.06.2009. As per advice of the Doctor,

~ prolong treatment is requlred Therefore, Applicant phy51cal

present 1s very much required with his daughter. Further she
is a student of class XII and w1ll be appearlng Final
Examlnatlon in the month of March 2010. '
Copy of the representatlon dated
01.07.2009 submitted by the A@pllcant is

~ annexed herewith and marked as_Annexuree4.

4.8] That your Applicant submit that his case for
cancellatlon of his ‘transfer is genuine and need to be
considered on the ground of hlS daughter’s serious medlcal
problem. At‘th;s»stage if he is posted out of Shlllong his
daughter treatment will be'discontinued as nooody is there

to look after her; "Her health condition. will be ‘further

‘deteriorated. Presently she is in delicate stage and doctors

who are attending her are tryiﬁg'their.level best to-improve
her condition: As such, finding no other aiternativeryour
Applicant is compelled to approaeh this Hon’ble‘Tribunal for
seeking justice into this matter‘and also uith‘a prayer for

Interim Order to stay the Impugned transfer Order No.584/A-

'22015/5/84/Rectt/Vol I dated 23. 06 2009 with the Corrlgendum

No. 1067/A—22015/5/84/Rectt/Vol I dated 29.06.2009.

4.9] That your Applicant submit that in the tranafer order
dated 23.06;2009 out of 6 (Six) Technical Stream official 4
(Four) has been'posted in the same station i.e,'Shillohg.
Further, it is worth to' mention ‘here that some 'of> the
Technlcal Stream OfflClal has never been transferred. from
their place of jOlnlng ‘As for examples Smt Bljoya Dey (for
last 28 years), Shri Debashish Deb (for last 20 years), Shri
K. Wehkhar‘(for_last 21 years), Shri Anthony'Nongrum (for
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last 19 years), Shri Lals;enthang Sinate (for lasty 19
yeafs), Shri Rajendra Prasad Singh (for last 27 yeafS) and
Shri Prasantafkumar Das (for last 12.years)"whovape-erking
in Technical Stream has never been posted out of3Shiilong

since their date of joining in GSI.

4.10] That your Applicant submits that the he has got reason
to belief that the Respondents are resortlng ‘the colourable
exercise of power only. to accommodate their lnterested

persons in favorable place.

4.11]'That your‘Applicant submits that the Respondents have:
deliberately done serious injustice to him and ‘put him into

a great mental trouble and financial hardship.

4.12] That. your Applicant submlts that the ‘actlon of the
Respondents is highly illegal, 1mproper,'and whimsical and

also against the fair play of Administrative justice.
AU

4.13] That in view of the facta and circumstances narrated'

above, it is a fit case ifor this Hon’ble Tribunal to

interfere with to protect the right and interest_ of the
“ Applicant'and his family by passing an appropriate Interim
: Order by staylng the operatlon of “the Impugned Order dated
" 23.06.2009 and 29.06.2009. |

4.14] That this application is filed bonafide and foi the

interest of justice.

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narratéd in detail
the action of the Respondents is in prima facie “illegal,

mala-fide, whimsical, arbitrary and without _jufisdiction.

Henoe, the . ‘Impugned transfer Order,;vao.584/A¥
22015/5/84/Rectt/Vol.I dated 23.06.2009 and with the

Corrigendum  No.1067/A-22015/5/84/Rectt/Vol. I ~ dated

Rolyique Udobim Boobhisiga T
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29.06.2009 in case of the Applicant is liable to be set

aside and quashed.

»5;2) For that;~the daughter of thehApplicant:is a patient‘of
PULMONARY KOCH’S and is under second level‘treatment in the

North Eastern Indira Gandhi . Regional Institute of Health &
Medical Science at Shillong: As per advice of the Doctor,
prolong treatment is required. Therefore Applicant physical
present 1is very much requited with his daughter.eHence, the
Impugned transfer‘ Order No.584/A-22015/5/84/Rectt/Vol.I

dated 23.06.2009 and with the. Corrigendum No.1067/A-

22015/5/84/Rectt/Vol.I dated 29;06.2009'vin case of the
Applicént is liable to be set aside and quashed.

5.3) For that, the Applicant daughter Miss Shahnaj Begum who

is suffering from PULMONARY KOCH’S and also going to appear

in Class XII examination from Kendriya Vidyalaya Happy
Valley, Shillong Therefore, at thls stage the Appllcant is
posted out from Shillong then the study and the treatment of
his daughter w;ll definitely be hampered. Hence, the
Impugned  transfer Order No.584/A?22015/5/84/Rectt/Vol.I
dated 23.06.2009 and with the Corrigendum No.1067/A-

| 22015/5/84/Rectt/Vol.I dated 29.06.2009 in - case of the

Applicant is l;able'to'be set aside and quashed.

5.4) For that, the impugned transfer order dated 23.06.2009

out of 6 (Six) Technical. Stream official 4 (Four) has been
posted in the same station i.e. Shlllong Moreover, some of
the similarlyleituated official werk1ng-w1th the Applicant
has,never been'pested out of Shillong since theirh:espective
date of joinihg,' They are enjoylng the same " station at

Shillong for last 12 years to 28 years. The Respondents have

- discriminated the Applicant by = posting him outside of

Shillong inspite"of. his genuine grievances. Hence, the

-Impﬁéned _ transfer  Order. No. 584/A—22015/5/84/Rectt/Vol I

dated 23.06.2009 and with the Corrlgendum - No.1067/A-

Ralique Uddin Basbhuiya
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22015/5/84/Rectt/Vol.I dated 29.06.2009 in case of the
App;icant is liabIeAto be set aside and quashed. ‘

5.5) For that; Reepondentshbeing a nwdel employer can not
adopt discriminatory attitudeVAtowards the Applicant. The
Respondents intentionelly and deliberately' transferred. the
Applicant from Shillong for their personal gain. Hence, the
Impugned transfer Order No. 584/A-22015/5/84/Rectt/Vol I
dated 23.06!2009“ and with the Corrigendum ' No.1067/A-
22015/5/84/Rectt/Vol.I dated 29.06.2009 in case of . the
Applicant isfliable»to be set aside and QuaSheo.

5.6) For that, the Respondents have violated the principle
of natural justice as well as the fundamental rights of the

Applicant guaranteed under the Constitution of Indla.t‘

5.7)'For that, in any view of’the»matter, the‘action of the
Respondents'are not sustainable in the eye of law as well as

facts of the case.
The Applicant craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this,instant
- application. - | |

6)  DETAILS OF REMEDIES EXHAUSTED&

That there is no other alternative and efficaCious and
remedy available to the Applicant except the 1nvoking the
jurisdlction of this Hon’ble Tribunal. under Sectlon 19 of

the Administrative Tribunal Act, 1985.

7) MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT: -

Thatj the :AppliCant further 'declares that hev_has not
filed an§ application, Writ Petition or suit in respect of
the subject matter of the 1nstant application before any
other court,_“authority, nor any such application, Writ

Petition Gf suit. is pending before any of them.

L d

Ralique Uddin Bavbluige

© e
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8) RELIEF S:OUGHT | FOR: _ tuwahot! Bei‘ch

Under the facts and circumetanCes
stated above the- Applicant  most
respectfully prayed that Your Lordshlp may
be pleased to. admit thlS appllcatlon, call

" . for the records .of the case, 1ssue notices

to the Respondents as to why the relief .

and relieves sought for the Appllcant may

"not be granted and afteru hearlng the

parties may be pleased to dlrect the
Respondents to glve the follew;ng

" relieves.

8.1)-Thet_the impugned transfer Order No.584/A-
22015/5/84/Rectt/Vol.I dated 23.06.2009 with
the ' Corrlgendum ) AA No. 1067/A—

22015/5/84/Rectt/Vol I dated 29.06. 2009 1ssued.

by the office of the Requndent No. 3 in the

case of the Applieant is -liable to be set

: eside_and quashed.

8.2) Te. Pass any other appropriate Arelief or

relief (s) to which the Applicant ‘may be

entitled and as may be deem fit and proper by
the Hon’ble Tribunal. | '

8.3) To pay the cost of the application.

. 9) INTERIM ORDER PRAYED FOR:

At this stage the Applicant most.humbly prays for en
interim erder before this Hon’ble Tribdﬁal,ftovdirect the
Respondents not to implement the Impugned transfer Order
No. 584/A—22015/5/84/Rectt/Vol I dated 23. 06.2009 with the
Corplgendum No.1067/A-22015/5/84/Rectt/Vol.I ' dated
29.06;2009_issued by the office of the~Re5pondent.No.3 in

Robiane Uddin Bonbhuiga

N
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case of the Applidant till disposal of this Original

application.
10) Application is filed through Advocate;

11) Particulars of I.P.O.:

I.P.0. No. | : 306 408959
Date of Issue : 22.08- 2009
Issued from : Guwahati G.P.O.
anéble,at : Guwahati

12) LIST OF ENCLOSURES:

As stated above.

Verification

™ N
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Centrai Agministrative Tribunal
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Gu wahati Bench

Ralique Uddin Basbhuiye
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VERIF I CATTION

I, Shrl Raflque Uddln Barbhulya, aged: abo.ut'., 4‘6’2‘ 'y_‘e,ars',
Son of Late Burhan Ali Barbhulya, working as Store. Keeper
(Technical) 1n the offlce of the Di're‘ctor (Dri'lling)
Drilling D1v131en, Geologlcal Survey of Indla, ‘North Eastern

Region, Shlll__ong, PIN 793003 do_ahereby ~soleany verlfy ‘that

the - statements  made in ,par’agraph\ * nos.
bl dn 5 3 HG(lnth), &P~  are . true - to  my
knowledge, | thoée made in = . paragraph nos.
4 4//90\/;/4,) 4 S S Ll — are belng matters of .

record are true to my 1nformat10n derived therefrom Wthh I

believe to be true and those made in paragraph No. 5 are true

to my legal advice. The rests _are mny humble subm1551ons
before this ' Hon' ble Tribunal. I have not suppre_s_.sed any

materlal facts

And I 51gn this verlflcatlon on this the 20 day of
July, 2009 at Guwahatl

%\Y@M Uonon %mw

A RAN



ANNEYUF{E-- 1

N R ‘ BETHANY HOSPITAL
" ;’}, . _ "NONGRIM HILLS, SHILLONG - 793003 -
’ ,{ o R , : ‘ N Phone No :: 2520300 .
Refrer{éia'Nb BH512286/2009 T T T T pate:r 25/06/2009 '''''
Patlent SHANAZ S o - o .,4_, Ag;; 8 ST Sex'.-, B .vFemaIe_'
Address : o o o Index No: . Ref. Byv': Dr. A.Hu‘ssaih ‘MDj' |

Investlgatlon !  C.E.C.T. Chest

Report : ’ -
PROTOCOL _Contiguous 5 mm axial splral cuts were taken through whole
‘thorax from apex to diaphragmatic Ievel on muIt| sllce splral
-C T. :
Trachea and major bronchi are normal.
There are multlple smaII ~1.0 cm necrotic prevascular, right - para— g
" tracheal, precarlnal and subcarinal nddes. Necrotlc Ieft hilar node
also seen. :
~ Heart and great vessels of medlastlnum are normal
No evndence of pleuro perlcardlal effusion.
There are multlple large irregular cavitory lesions seen in aplco-
posterior.segment of left upper lobe, superior segments of both-
lower lobes with surrounding dense consolidation. In addltlon
diffuse centrilobular and air space nodules are seen m both
upper Iobes :
' So_ft tissues of chest waH are normal.
_ ) amplﬂ(.“ MAA C - ‘ ‘ o )
- IMPRESSION : _ Medlastmal necrotic Iymphadenopathy L - TN

Bllateral upper lobe d|ffuse air space and centrllobular nodules. wnth v
v Iarge cav:tory lesions in left upper lobe and both lower lobes (superl- T
‘or segments) as described suggestive of actlve pulmonary koch 's. '

= weﬁm

Centra: Admm:stra&va Tﬁbunal

, ZU.JU'L'-ZOGQJ’. (

. : u ! : "'.
Dr.Baphira WankHar MD(PGIMER) . wahati Bf‘ﬂcn :
Consultant Radiologist ' .'

- s e e

. ) o
PRy -
"



i B ET HANY HOS PI_TA L

" NONGRIM HILLS SHILLONG 793003
Phone No 2520300

Bill Date:  25/06/2009

ifrence No : BHS12284/2009 |
atient & - SHAHNAZ S - Age: 18 .Sex : . Female

Reference_d By .:

SO RESULT(S) T METHOD(S)
- - | REFERENCEVALUE(S)

" Report On Clinical Pathology

Wmmmm

Central Admm;stmtm Tribunalt
20 IJT zooa

Y?Ik-xuwahau Bench

|

!
Consultant Pathologlst Consultant Microbio!ogi“st Tec "_nlman o
Dr. RA Chyne MD, DCP (CMC Vellore) S . : ’ .




"Address :

Investigation :

Report :

oy

BETHANY HOSPITAL
- NONGRIM HILLS, SHILLONG - 793003
' . Phone No :: 2520300
~ Refrence No : BH512286/2009 - R f"' oate...f"-‘"“’z’"s—ibé’/ibé'g‘”'
- Pat:ent? a -SQAI;[AZ ST Age : 18 o ." Sex : Female
" Index No: . Ref. By : Dr. A.Hdssam M‘D S

. U VA g U SO U

C.E.C.T. Chest -

PROTOCOL: Contiguous 5 mm axial spiral cuts were taken through whole . *
thorax from apex to dlaphragmatlc level on multl SIICE spural '
C.T.

. Trachea and major bro'nchi are normal.

There are multlple small ~1. O cm necrotic prevascular, nght para— o
tracheal, precarinal and subcarinal nddes Necrotcc left h||ar node
also seen. :

Heart and great vessels of mediastinum are normal.

IMPRESSION :

i - - Guwahati Bench
Dr.Baphira WMMD(PGIMER) - :

No evidence of pleuro-pericaf‘dia‘l effusion.

There are multlple large lrregular cawtory !e5|ons seen’in aplco-'
posterior segment of left upper lobe, superior segments of both
lower lobes with surrounding dense -consolidation. In addltlon
diffuse centrilobular -and air space nodules are seen in both”
upper- Iobes

Soft tissues of chest wall are normal.

—V\;{ 2(,“ }u/llu -
Medlastmal necrotlc Iymphadenopathy

Bilateral upper lobe dlffuse air space and centrilobular nodules w:th
Iarge cavitory lesions in left upper lobe and both lower lobes (superi-
or segments) as descnbed suggestive of actuve pulmonary koch's.

Centrai Administrative Tribunal

20 Wiy |

Consultant Radiologist




Dr. . N. Chakrabarty

Regd. No. 8753 (AMC)

15—

-TYPED COPY-

AMA for Central Government Employees, Shillong.

This is to certify that MS. SHAHNAZ BEGUM 1is suffermg from |
PULMONARY KOCH’S is examined by me. She need prolong treatment .
for care better ment of her health condition. The course of treatment is for

Six months

4]

@en&m M,imtmfaﬁm Tribunal

JT‘

[ 1207w 20

& =madts

pwahati Bench

L

Dr. S. N. Chakrabarty "

. Regd No.8753(AMC) .
- AMA. FOR CENTRAL GOVI-EMPLOYEES'
SHILLONG




Dr. S. N Chakrabarty

Regd No 8753 (AMC) .
AMA for Central Government Employees Shlllong
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. Piease bring this prescription on your next

visit
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2 0 JUL 2009 -. ﬂ GOVERNMENT OF INDIA o e
rﬂw@a - Geologlcal Survey of Indua,
?}:ahan Bench North Eastern Region, -
; Lower Motinagar, Lumsohphoh
i ‘ Shlllong
No.  /A-22015/5/84/Rectt/Vol.l ‘ . - Dated 23/06/2009.

OIFICE ORDER

The following ofﬁcxalg are hercby withdrawn from and posted to the Dwnsnons/Sccuons on .
rotational transfer as, shown a gamst each with effect from 31/07/2009 untll further order

“Sl. | Name & Desugnatlon . | ‘Present Plac-of posting. | New placq of posting -
No. : : : .
T Shi A Nongrum, 66(1) | MM Division, Shilong _____~ | E&T Division, Shillong_____
2 Shri K, Wankhar, SS(T) E&T Division. Shillong MM Division, Shillong - - -
3 | Shri-Debashish Deb, SS(T) | Drilling Division, Shillong. Geophysics.Division, Shillong | .
A4 _JShri P.K. Das, SK(T) Geophysics Division, Shillong | Petrology. Stores; Shillong . =
A~ | Shri R.U. Barbhuya, SK(T): | Drilling Division, Shillong | MN'Division; Itanagar- -
6 Shri Md. Sikandar Ali, ASK(T),. .| HO Cell, Shillong . - | TM Division, Agartala
7 Smii. A. Dey, Superintendent Accounts-| Section, Shillong. Accounts-lll Section, Shillong ‘
8 | Shri P.L. Nag, Superintendent | Drilling Division, Shillong . Accounts-l Section, Shillong |
9 | Shri R.B. Dey, Superintendent | Assaim, Guwahati 1 Opn: TM, Agartala )
10 | Smii. Tellimai Roywan, Accounts- Il(A oecuon Accounts:| Section, Shillong . -
| Assistant ~ - Shillong ‘ A
~11 | Shri B. Warbah, Assmtant : | Pension Seclion, Shlllong .| Party Bills Section, Shillong " . |
12 | Shri P.D. Singh, Assistant Accounts-l Saction, Shillong ~ | Drilling Division, Shillong
13 | Shri R.S. Das, Assistant - Drilling Division, Shillong , Accounts-l Section, Shillong
14 | Smti. Regina Swer, Assistant | Accounts-lI(A) Section,® . .Accounts—l Sectuon Shlllong ,
3 _ | Shillong '
15 | Smti. Dorathy Wriah, Assistant - /\ccounts I Scctlon Shlllong : Accounts—ll(A) Sectuon
. ' S ~ { Shillong . .

16 | Shri M. Lepden, Assistant ‘Opn.MN Dmmor_\, Dumapur_ | OpniAP, ltanagar .
{17 | shri C.R. Paul, Assistant - | Accounts-l, Dimapur ' | Accounts-Ii Section, Dlmapur_:-
18 | Shri G.K. Suanthang, Assistant | Account-ll Section, Dimapur - Accounts-I Section, Dimapur .
19 -| Shri K. Kharkongor, UDC = - Party Bill, Shillong _{ Pension Section, Shillong -
20 | Smti. Eilien Syiemlieh, UDC E/A Section, Shillong Accounts-1I(B) Sectaon <

. o v L , Shillong - L
21 | Shri Paul Basaiawmoit, UDC Accounts-l(B) Section, E/A Sectlon Shlllong .
: ' ! Shillong o B
22 - | Miss Dianghun Mawlong, UDC | Accounts-II(A) Section, :-Accounts-l Sectlon Shnllong ,
' , L Shillong - - .
23 | Smii. Dipali Palit, UDC Accounts-|'Section, Shillong 'Accounts-lI(A) Sectlon
o : . ' | shillong" °
24 | Shri Pradeep Kuri, UDC Table dealing with Budget Table dealing wnthGPF TA
o ’ Section, & Pension, Drilling * | Advance, Shillong
' . Divn, Shillong . :
25 | Smti. P. Kharsyntiew, UDC | Table dealing with GFF TA Table dealing with Budget &
S "Adv., Shillong .| Pension,. Drilling,. Shillong -
{26 | Shri Aibor Jyrwa, UDC Chemical Division, Shillong | Earthquake Geoclogy Duvns;on
C . : Shillong.
1Zz\U.-tm\usi\l)rsk‘mn\Recn-i'menl(AsonlZ»O_G—O?)\RolMionnl Tlan.;fci\Relonsn Order (Rotational Ttansfet).doc %"\ RU %OIGE%’WT N KC‘]) \g
| Drilling Divisiem (PL (;
Dlary No_fié.........- Rzl
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A

Drilling Division, Shillong

PGRS Division, Shillohg

27 | Shri . Joydeep Das, UDC
28 | Shri T.B. Gurung, UDC "~ Drilling Division, Stillong | TCS Division, Shillong -
29 | Shri P.KC Das, unc | TCD-l, Shillong ' | Accounts-I Section, Shillong -
30 | Smti. S. Langba, UDC . ' Accounts-Ill Section, Shillong | Recruitment Section, Shillong
31| Smt. Lalnuatiuangi, ubc Recruitment Section, Shillong | Accounts-Ili Section,Shillong
32 | Shri Nanda Rai, LDC MM Division, Shillong - Drilling Division, Shillong -
33| Smti. Trishna Rai, LDG. Telephone Sectior. Shillong E/A Section, Shillong
34 | Smti. S.M..Lyngdoh, L.LDC "TCS, Shillong ' “Accounts-li(A) Section,
e : : Shillong . -
35 | Smti. R. Marak, LDC Env. Geology Divis.ion, | Accounts-ll Section, Shillong
o Shillong _ L o
36 | Shri H. Mawrie, Steno. Gr-| | TCD, Shillong MGP-Project STM, Shillong
37 | Shri R.D. Chourasia, Steno. Hindi Section, Shillong Chemical Divn and to attend
-] Gr-l : , | Hindi works, Shillong -
38 | Shri H.S. Dhar, Steno. Gr-ll Opn:MN Division, Dimapur Tech. Cordination Division,
' ' Shillong . L
39 | Shri R.K. Shome, Steno. Gr-ll | Assam, Guwahati Opn:MN Division, Dimapur.

T

This is issued with the approval of the Dy.Director General, Geological Survey of India;

North Eastern Region, Shillong.

To

]

Shri/Smt. / <L A C‘/\’é%{“"ﬂ«
All pending P UCS/Registers/Ledgers@i'c. may be handed « ver
to the concerned Directors/AOs rqsp_eclivel ly. -

Senior Administrative Officer & HO
~ for Dy Director General

No. IA-22015/5/84/Rectt/Vol.1

Copy forwarded for-information and nccessary actionto:

I, The Dircctor General, Geological Survey of India, CHQ, 27-J awaharlal Nehru Road, Kdlkatai—;"l 00
016 [Kind attention : Chief Vigilauce Officer]. : : R

}‘J

Dimapur / Opn:Assam, Guwahati / Opn:TM, Agartala.

3. The Director, Technical Coordination Division-I / Technical Coordination Division-II / Geodata

~ Division / Map & Cartography Division 7 Drillinp. Division / Publication Division / Earthquake

. Geology Division / Chemical Division / Mineral Physics Division / Engg. & Transport Division /

Materisls Management Division / Petrology Division / Palacontology Division / PGRS Division /

Enginecring Geology Division-1 / Engineering Geology Division-11 / LHZP / Geophysits Division/

Instrumentation Division / MGP / MMIP / Eaviror mental Geology Project, Geological Survey of
India, North Eastern Region, Shillong. ' ' .

4. The Administrative Officer Gr-J/11, Accounts-I Sec tion / Accoﬁnts-II(A) Section / Accounts-1I(B)

Section / Accounts-I11 / Cash Section / Advance ! ection / Pension Section / Party Bill Section /

E&A. Section / Budget Scction / Contingent Cell / /4 udit Section, Geological Survey of India, North
Fastern Region, Shillong. e '

(K Kharmalki) -
Senior Administrative Officer & HO
for Dy Director General .

ﬁ\ ;:ﬁrf-a !;i-(! siHﬁ% W‘

Centrai Administrative Trtbunal
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‘Dated 23/06/2009

The Dircctor / Officer-In-Charge, Geological Survey of India, Opn : AP, bltana.gar / _Opn:M_N, -

T



ANNEXURE-- &1

— 1=
A | | . |
K GOVERNMENT OF INDIA

;Oé;\’ E

No.___" /A-22015/5/84/Rectt/Vol I

Corriger dum

o

vide this office Order No. 580-658/A-22015/5/84/Rect1/Vol.I dated 23/06/2009 may ‘be read as under due.

to typographical mistake:-

(1)~ The new place of posting in respect of Shri R.U. Barbhuya, SK(T) ap‘peared"atvS].No_.S may

Geological Survey.of India,

North Eastern Region, ~~ * -
Lower Motinagar, Lumsohphoh,
Shillong. -~ S

 Dated 29/06/2009

The rotational transfer in‘respect of Greup-B (N/G) and Group-C Ministerial staff issued

please be read as “MN Division, Dimapur’ in Jiace of ‘MIN Division, ltanagar’. ..

(2) - The name appeared in SI.No.27 may please e read as “Shri Joydeep Das’. in phpé of Shri P.

Joydeep Das.

Other information iemains the same. Error is regretted.
To,

- U(1) Shri R.U. Barbhuya, SK(T),- _

- Duilling Division, GSI, NER, Shillong.
(2) Shri Joydeep Das, UDC,

Drilling Division, GSI, NER, Slui]long.

No.___ JA-22015/5/84/Rectt/Vol.l

Copy forwarded for information and necessary action {0 :-

X

harm.al-'ki)" R _
Senior Administrative Officer & HO - . -
“for Dy Director General

o

Dated 20/06/2009

L. Theircctor Geperal, .Geological Survey of. Iﬁdi , CHQ, 27-] awaharlal Nehru Rqad; ch:)lkatjaA-"l(:)Q

016 [Kind attention : Chief Vigilance Officer).

2. The Director / Officer-In-Charge, Geologiéal f’-urvey of India

Dimapur / Opn:Assam, Guwahat; / Opn:TM, Ag: rtala.

3. The Dircetor, Technical Coordination Division. 1 / Technical Coordination Division-II / Geodata

; Opn @ AP, I:tal‘lagax"/'f).pn‘:MN, .

Division / Map & Cartography Division / Drilling Division / Publication Division / Earthquake

‘Geology Division / Chemical Division / Minera! Physics Division / Engg, & Tra:nsporl':Divis.i'on,/ .

Materials Management Division / Petrology Dirision / Palacontology Division./ ‘PGRS Division./

Engincering Geology Division-I / Engineering Geology Division-1I/ LHZP / Geophysics Division /- '_
Instrumentation Division / MGP / MMIP / Envi-onmental Geology Project, Geological Survey.of

India, North Eastern Region, Shillong.

4. The Administrative Officer Gr-l/11, Accounts-] “iection / Accounts-Il'(A) Section / _Acéounts;II(B') _
Scction / Accounts-11I / Cash Section / Advanc: Section / Pensien Section / Party Bill Section / .
E&A Section / Budget Section / Contingent Cell / Audit Section, Geological Survey of India, North

. (K. Kharmalki) - o

Senior Administrative Officer & HO
for Dy Director General 3

Eastern Region, Shillong.

-

tu JsersinsiVhazkiop\acnntimeni(As on 12-06-09)\Rotational ‘Transfei\Release Order (Rotational 1« nsfer)-Corrigendum.doc

| Centrai Administrative Tribunal

Guwahati Bench R
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To.

The Deputy Director General ' o _ Date ;101407¥20()9 o

-Geological Survey of Tndia

. North Eastern Rcyon

,S}ullonv
| (Through Proper Channel)
 Sub : Prayer for Cancellation of Transfef:
Su |
lb. Plcase rcfcnl (c; .lhc Deputy Director Géncral Gcolomcal ‘%urvcy of lndla Nonh;

Tiastern Region, Shillong, letter No. 584/A-22015/5/84/Rectt/Vol.I dated - 23/06/2009'

regarding my transfer to MM Dlvmon ltanagar.

2. Thave thc honour to state that I have bccn 1ransferrcd to MM D1v1s10n Itanagar |

vide your Jetter under lcfcmncc

3. In this conncction T would fike to draw your kind attention for consideration.to .~
the fact that my daughter is a patient of “PULMONARY 'KOCH’S”  and:is under "
treatment from NEIGRIM, Shillong and taking the 2™ level treatment w. ef 25/06/2009. - . .
As per the advise by the doctor, a prolong treatment will be rcqulred Bemg the father of o
- the pan(,m I must be always physically prcsent with her. S e : "

4. v.‘:‘u,l'l;hel_.‘, she is also a stude_m: of _Cla.ssVXll, and will be appearing for = her class

Board Fina.] examinaﬁon during March 2010. Which is also a tufnihg point-of herf. life. . -

5. Considerin ing the above, I request you kmdly 10 consndcr my transfer and cancel the o

same on ¢ ympathcuc ground
6. The necessary medical certificate is enclosed herewith. for reference please.

Thanking you,

. e LR Yours faithfully
aﬁ:‘i!a QU al} S '
Centrai Admlnlgtmﬁve?ﬁbuﬁ v . -
RU. Barbhulya .
- Store Keeper. (chhmcal) <
Drilling Division. '

GSI"NER, Shillong:
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